CrOBLE PUBLISTIED IM CART I SECTION M) OF 1l l]_li GAZICTTE O IMDIA).
Government of India
iViinistry of Finance
Department of Revenus
Central Board of Direct Taxes
New Delhi, the t 9 January,2000.

NOTIFICATICN .
No._ {FXo.204/9/971TA.I). It 15 notificd for gencral
mformation that M/s Delht Financial Corporation, Dellu has been
approved by the Central Government as a Corporation engaged for
providing long terin finance for industrial development in the country for
the purposes of section 26(1){vii1) of the Income tax Act, 1961, for the
assessment year 1999-2000. i 'i'
2. The approval is subject to the cendition that the corporation will
conflirm to and comply with the provisions of qectmn 36(1)(vips, of the
Income tax Act, 1961.

{Ramleqll C Viarsl
Under Secretary to the Govt. of Indla

Nofification No._{{ &8 (F No 204/9/971TA 11

To

The Manager,

Govt. of India Press

Mayvapuri, Mew Delhi
Copy to:
t. M/s Delhi Finaneal Corporation, Relhi.
s Al ("lucFannnqqnmers and Directors (wnem_ of Inc ome tax.
3. CCIT, Deilu.
4, CEAG of India (40 copics
5. Tomt 5&:;;:'0!«;;‘\; &1 qui Advicor. Mimigtry r\fl aw, New Defht
0. Addl. Secretary (Admmn.), Dcpamnc,nt of Revenue,New Delhj
7. Bullelin Section. DT (RSP&PR), Mew elhi

{Kainlesh C.Varshney)
Under Seocetary fon the € daat w8 1 4
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